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PART-I ANDHRA PADESH ACT 1986,

THE ANDHRA PRADESH PREVENTION OF
DANGEROUS ACTIVITIES OF BOOT-LEG-
GERS, DACOITS, DRUG-OFFENDERS, GOON-
DAS, IMMORAL TRAFFIC OFFENDERS AND
LAND-GRABBERS ACT, 1986.*

ACT No. 1 OF 1986
[ 28th February. 1986]

An Act to provide for preventive detention of Boot-
leggers, Dacoits, Drug-Offenders, Goondas, Im-
feoral Traffic Offenders and Land-Grabbers for
preventing their dangerous activities prejudicial
to the maintenance of Public Order.

Whereas public order is adversely affected every
now and then by the dangerous activiiies of certain
persons, who are known as boot-leggers, dacoits,
drug-offenders, goondas, immoral traffic offenders:
and land-grabbers.

And whereas having regard to the resources and
influence of the persons by whom, the large-scalo
on which, and the manner in which the dangerous
activities are being clandestinely organised and carried
on in violation of law by them, as boot-Jeggers, dacoits,
drug-offenders, goondas, immoral traffic offenders or
land-grabbers in the State of Andhra Pradesh and
particularly in its urban areas, it is necessary to have
a special law in the State of Andhra Pradesh to pro-
vide for preventive detention of these six classes of
persons and for matters connected therewith :

Be it enacted by the Andhra Pradesh Legislative
Assembly-in the Thirty-sixth Year of the Republic of
India as follows (—

1. (1) This Act may be called the Andhra Pra-
desh Prevention of Dangerous Activities of Boot-
leggers, Dacoits, Drug-Offenders, Goondas, Immor.l
Traffic Offenders and Land-Grabbers Act, 1986.

(2) It exicnds to the whole of the State of
Andhra Pradesh.

*Received the asscnt of the President on the 2ist February, 1956
For Statement of Obj-cts and Re-Sons, plzase svz the Andha
Pradesh Gazette, Part IV-A, Extraotdinary, dated the 20th March,
1985, at pages 12 &I3.
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Dednitions.

Act  17f of-
1968,

2

2. In this Act, unless the confext otherwise
.TEquires,—

(a) “acting 'in any manner prejudicial to the

maintenance of public order ” mecans  when a boot-
legger, a dacoit, a drug-offznder, a goonda, an im-
moral traffic offiender or a Jand-grabber is engaged
or is making preparatious for engaging, in any of his
activities as such, which affect adversely, or ar: likely
te affect adveissly, the maiatenance of public ordar

Explanation -—For the purpose of this clause
public order shall bz deemed to have been affected
acversely, or shall be diuemad likely to be affzcted
ad-ersely fnfer alia, if any of the activities of any of
the persons referred to in this clause diwctly, or
indirectly, is causing or calculated to causc any harm,
danger or alarm or a feeling of insecurity among the
general public or any .seciion thercof or a grave wids-
spread danger to life or public health ;

(b)) “boot-legger ” means a person, who dis-
tils, manufaciures, storss, transports, imports,
exports, sells or distributes any liquor, in.oxicating
drug or other intoxicant in contravention of any of
the provisions of the Andhra Pradesl. Excise Act,
1968 and the rules, notifications and orders made
thereundcr, or in contraveniion of any other law for
the time being in force, or who knowingly expends
or applies any money or supplies any animal, vehicls,
vessel or other conveyance or any receptacle or any
other material whatsoever in furtherance or support
of the doing of any of the above mentioned things
by himself or through any other - person, or who
abets in any other manner the doing of any such

ing ; ,

(¢) “dacoit ” means a person who either by
himself or as a member of or leader of 2 gang com-
mits or abets the commission of any of the offencas

Central Act punishable under sections 395 to 400 of the Indian
45 of 1860. pena} Code, 1860 ; .

(d) “detention order” means an order made
‘under section 3 ; .

(e) “detenu ” means a porson detained under
a detention  order ; .
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(f) “drug-offender ” means a  person, who
manufactures, stocks, imports, exports, sells or dis- Fial Ast
tributes any drug or cultivates any plant or doss any 1940,
other thing in contravention of any of the provisions Gentrat A ct
of the Drugs and Cosmetics Act, 1940 or the Dangs- Wof 1930.
rous Drugs Act, 1930 and the rules, notifications
and orders made under either Act, or in contraven-
tion of any other Law for the time being in force,
or who knowingly expeads or applies any money in
above mentioned things by himself or through any
other person or who abets in any other manner the
doing of any such thilg; :

(g) “goonda™ means a person, who either by
himself or as a member of or leader of a gang, habi-
tually commits, or attempts io commit or abais the
commission of offences punishable under Chapter contral Act
XVI or Chapter XVII or Chapier XXII of the Indian 45 of 1860

‘Penal Code ;

(h) * Governmeni” means the State Govern-
ment of Andhra Pradesh ;

(1) “immoral traffic offender ” means a porson
who commits or abets the commission of any offence
under the Suppression of Immoral Traffic in Women Contral Act
and Girls Act, 1956; ' 104 of 1956,

‘ (j) “land-grabber ¥ means a person, who ille-
gally takes possession of any land ( whether belonging
to Government, local authority or any other person)

. or enters into or creates illegal tenancies or lease and

licence, agreements or aay other agreemeni in
respect of such lands ; or who coastructs unauthozised
structures thereon for szle or hire, or give such lands
to any person on rental or lease and licence basis
or for consiruction or use and occupation of un-
authorised structures or he knowingly gives financial
aid to any person for taking illcgal possession of such
lands, or for construction of unauthorised struc.ures
thereon or who collects or aitempts to collcct from

.any occupier of such lands, rent, compensation or

other charges by criminal intimidation or who
evicts or attempts to evict ary such occupicr by forc:
without resorting to the lawful proczdure ; or who
abets in any manner the doing of any of the above-
mentioned. things ; o
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(k) “ unauthorised  structure means any
structure constructed without express permission in
writing of the appropriate authority under and in
accordance with any law for the time being in force
in the area concerned.

Power to 3. (1) The Government may, if- satisfied with

R orde respect to any boot-legger, dacoit, drug-offender,

tala resons. goonda, immoral traffic offender or land-grabber
that with a view to preventing him from acting in
any manncr prejudicial to the maintenance of public
order, it is necessary so to do, make an order direc-
ting that such person be detained.

(2) If, having regard to the circumstarces
prevailing or likely to prevail in any arca within the
local limits of the jurisdiction of a Distiict Magis-
trate or a Commissioner of Police, the Government
are satisfied that it is necessary so to do, they may,
by order in writing, direct that during such period
as may be specificd in the order, such District Magis-
trate or Commissioner of Police may also, if satisfied
as provided in sub-section (1), exercise the powers
conferred by the said sub-section :

Provided that the period specified in the order
made by the Government under this sub-section
shall not in the first instance, exceed three months,
but the Government may, if satisfied as aforesaid
that it is necessaty so to do, amend such order to
extend such period from time to time by any period
not exceeding threc months at any one time.

(3) When any order is made uader this section
by an officer mentioned in sub-section (2), he shall
forthwith report the fact to the Government together
with the grounds on which the order has been made
and such other particulars as in his opinion, have
a bearing on the matter, and no such order shall
remain in force for more than twelve days after the
making thereof, unless, in the meantime, it has been
approved by the Government. :

Excoution of 4. A detention order may be executed at any
orders. place in the State in the manner provided for the
Contral Act €xecution of warrants of arrest under the Code of
20fPM.  Criminal  Procedurs, 1973,
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5. Every person in respect of whom a detention f%‘mﬂ to

order has been made shall be liable— placs
. . conditions of
(a) to be detained in such place and under such detention.

condiiions, including conditions as to maintenance,
discipline and punishment for breaches of discipline,
as the Government may, by general or special order,
specify ; and

(b) to be removed from one place of detention
to another place of detention, within the State by
order of the Government.

6. No detention order shall be invalid or inope- Detsntion

rative merely by reason— gﬂﬁa '?;'(’f 1o
'(a) that the person to be dctained thereunder, on " cortal

though within the State, is outside the limits of the grouuds,

territorial jurisdiction of the officer making the order,
or

(b)-that the place of deteation of such person
though within the State, is outside the said Jimits.

7. (1) If the Government have, or an officer rower inre-

. . _ . . I~{on
mentioned in sub-section (2) of section 3, has reason ahsopnding

to believe that a persen in respect of whom, a deten- pecsons.

tion order has been made has absconded, or is con-
cealing himself so that the order cannot be executed -
then the provisions of sections 82 to 86 (both inclusive)

of the Code of Criminal Procedure, 1973, shall apply 23] Act

in respect of such person and his property, subject
to the modifications mentioned in this sub-scction,
and, irrespective of the place where such person ordi-

narily resides, the detention order made against him

shall be deemed to be a warrant issued by a competent
Court. Where the detention order is made by the
Government, an Officer, not below the rank of District
Magistrate or Commissioner of Police authorised by
the Government in this behalf, or where the detention
order is made by an officer mentioned in sub-section
(2) of section 3, such officer, as the case may be, shall
irrespective of his ordinary jurisdiction, be deemed to
be empowered to exercise all the powers of the compe-
tent Court under sections 82, 83, 8¢ and 85 of the
'said Code for issuing a proclamation for such person

...........................................
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and for attachment znd sale of his roperty situated

In any part of the State and for taking any other

action under the snid s=ctions. An appeel from any*

order made by any such officer rejecting an application
for restoratio.1 of attached propriy shall fic to the
Court of Session, having jurisdiction in the place
where the said jerson ordinarily rosides, as provided
in section 36 of th¢ said Code.

(2) (a) Notwithstanding enything contained in
sub-section (1), if th Government have, o7 an Officer
mentioned in sub-siction (2) of section 3 has reasorn
to believe that a person in respeet of whom a detention
ordir has been made has abscorndrd or is concealing
himself so that the order camno: ve cxocaed, the
Government or ths Officer, a5 the cas- m:y 5 may
by ovder notified in she Audira Pradesh Gazette,
direct the said person to appear befoie such officer,
at s'ch place ard  within sveh poriod as may be
sprciicd 1 the order.

(b) If such person fails to comply with such
orcer, unless he proves that it was not possible for
him to comply therewich, and that he hag within the
period specified in the order, informed ihe officer
mentioned in the order of the reasons which rendered
compliance therewith impossible and of his where.
abouts, or proves that it was not possible for him 1o
so inform the officer mentioned in the ord.r, he shall,

on conviction, be punished with imprisonment for a’

term which may extend to one year, or with fine,
or with both. : .

() Notwithstanding anything contained in the
said Code, every offence under clause (b) shall be
cognizable,

8. (1) When a person is detained in pursuance of
oGrEgru%%sd: i'a. deten(tizm order, the authority making the order
dotodte” shall, as soon as may be, but not later than five days
pexsons affec- from’ the date of detention, communicate to him the
cder ™ grounds on which the order has been made and shall

' afford him the earliest opportunity of making a
representation against th - rder to the Government.

-

L T L
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(2) Nothing in sub-section (1) shall require the
_.authority to disclose facts which it considers to be
" against the public inierest to disclose.

9. (1) The Government shall, whonever necessary, Constitution)
constitute one or more Advisory Boards for the 3 Advsor

purposes of this Act.

(2) Every such Board shall consist of a Chair-
man and two other members, who are, or have been
Judges or are qualified to be appointed as Judges of
a High Court.

10. In every casez where a detention order has Reference -
been made under this Act, the Governinent shall o Advisor
within three weeks from the daie of detention of a
perscn under the order, place before the Advisory
Board constituied by them under section 9, the grounds
on which the order has been made and the representa-
tion, if any, made by the person affected by the crder,
and in the case where the order has been made Hy an’
officer, also the report by such officer unde. sub-section

(3) of section 3.

11. (1) The Advisory Board shall, after consider- prosedurajof
ing the materials placed before it and, after calling ﬁg;’ri‘d‘:’?
for such further information as it may deem necessary )
from the Government or from any person called for
the purposc through the Government or from the
person concerned, and if, in any particular case, the
Advisory Board considers 1t esscntial so to do or if
the person concerned desires to be heard, after hearing
him in person, submit its report to the Goverament
within seven weeks from the date of detention of the
person concerned. .

(2) The report of the Advisory Board shall
specify in a separate part thereof the opinion of the
Advisory Board as to whether or not there is sufficient
cause for the detention of the person concerned. ‘

- (3) When there is a difference of opinion among

-, the members forming the Advisory Board, the opinion

”" of the majority of such members shall be deemed to
be the opinion of the Board.
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) (4) The proccedings of the Advisory Board and

its report, cxcepting that part of tiie report in which . -
the opinion of the Advisory Board is specificd, shall *
be confidential. -

(5) Nothing in this sectior shall cntitle any
person against whom a deteniion order has becn made
to appear by any leg:l praciitiorer in any matter
connected with the reference to the Advisory Board.

Actionupon 12 (1) Inany case where the Advisory Board has

report of reported that therse is, in its opinior, sufficient cause

g&‘iﬁf”’ for the detention of a person, the Government mey
confirm the detention order and continue the detention
of the person concerned for such periad, not exceeding
the maximum period specificd in scetion 13 as they
think fit.

(2) In any case where ths Advisory Board has
reported that there is, in its opinior, no sufficiznt causs
for the detction of the person conczrn:d, the Govern-
ment shzll rovoke the dets ntion order and causc the
person to bo released forthwith.

Maximam 13. Thé_ maximum period for which any person
pefiod of may be detainrd, in pursuance of any detention order
detention.  madé under this Aci which has been confirmed under
: séction 12, shall be twelve months from the date of
detention.

Revocation 14. (1) Without prejudice to the provisions of
ofdetentlod cection 15 of the Andhra Pradesh General Clauses
gfﬂggff Act, 1891 a detention order may, at any time, be
1% - revoked or modified by the Government, notwith-
standing that the order has been made by an officer
mentioned in sub-section (2) of section 3.

(2) The revocation or expiry of a detention order
shall not bar the making of a fresh detention order
under section 3 aiz;inst the same person, in any case,
where fresh facts have arisen after the date of revoca-
tion or expiry, on which the Government or an Officer,
as the case may be, are or is satisfied that such an S L
order should be made, ‘ Do T T

Tem 15. (1) The Government may, at any time direot
releaso of  that any person detained in pursuance of a detention
g, order may be released for any specified period, either

P
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without conditions or upon such conditions specificd
in the direction as that person accepts, and may, at
any tims cancel his release.

(2) In directing the releasc of any person under
sub-section (1), the Government may require him to
enter into a bond, with or without sureties, for the due
observance of the conditions specified in the direction

(3) Any person rcleased under sub-section (1)
shall surrender himself at the time and place and to
the authority, specified in the order directing his
release or cancelling his release, as the case may be

(4) If any person fails without sufficient cause
to surrender himscif in the manner specified in sub-
section, (3) he shall, on conviction, be punish:d with
imprisonment for a term which may extend to two

years, or with fine, or with both.

5) If any person released under sub-section (1)
fails to fulfil any of the conditions imposed upon him
under the said sub-section or in the bond cntered into
by him, the bond shall be declarcd to be forfeited and

any person bound thereby shall be liable to pay the.

peralty thereof.

16. No suit, prosecution or other legal proceeding
shall lie against the Government or any officer or
person, for anything in good faith done or intended
to be done in pursuance ot this Act.

17. On and after the commencement of this Act
no order of detention under the National Sccurity Act
1980 shall be made by the Goverament or any of
their officers under that Act in respect of any, boot-

lei%ger, dacoit, drug-offender, goonda, immorali traffic
oftende

Protection
of action
taken in
good faith.

Detention
orders

y against any
boot-legger,

dacoit, drog-
offender,
goonda,

r or land-grabber in the State of Andhra ool

Pradesh on the ground of preventing him from acting

n any manner prejudicial to the maintenance of public

order, where an order of detention may be or can be
against such person, under this Act.

1mmo!

traffic offen-
der or land=-
grabber to be
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under £his

Acé and not -
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THE ANDHRA PRADESH PREVENTION OF
DANGEROUS ACTIVITIES OF BOOT LEGGERS,
DACOITS, DRUG OFFENDERS, GOONDAS,
IMMORAL TRAFFIC OFFENDER AND LAND
GRABBERS (AMENDMENT) ACT, 1986. '

ACT No. 23 OF 1986%
[6th August, 1986]

An Act to amend the Andhra Pradesh Prevention of

~ Dangerous Activities of Boot Leggers, Dacoits,

Drug Offenders, Goondas, Immoral Traffic Offen-
ders and Land Grabbers Act,1986—

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Thirty-seventh Year of
the Republic of India as follows:—

1. This Act may be called the Andhra Pradesh shor; title.
Prevention of Dang:rous Activitics of Boot Leggers,

" Dacoits,  Drug-Offenders, Goondas, Immoral Traffic

Offenders and Land Grabbers (Amendment) Act, 1986.

2. In the Andhra Pradesh Prevention of Danger- Amendmut
ous Activities of Boot Leggers, Dacoits, Drug Offen- ‘fﬂsﬁ";‘f" %
ders, Goondas, Immoral Traffic Offenders and Land 1sss.

Grabbers® Act, 1986, in section 2, in clause (f)—

(i) for ‘the expression “‘the Dangerous Drugé
Act, 19307, the expression ‘“‘the Narcotic Drugs and
Psychotropic Substances Act, 1985 shall be substi-
tuted ; ' _ ,

(ii) in the marginal heading for the expression
“Central Act I of 1930 the expression “Central Act
61 of 1985” shall be substituted.

. *Rececived the nssent of the Governor on the 6th August, 1986, For Statement

of Objects and Reasons, Please scethe Andhra Pradesh Gazette Part Iv-aA, -
Extraordinary, dated the 25th Juiy,1986, at page 3. '

o
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